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BF.FORE THE HON'BLE NATIONAL GREEN TRIBUNAL,

Principal Bench, New Delhi

Miscellaneous Application No. 98/2022

In

Original Application No. 180/202 1

In the Matter of:

Mukul Kumar Applicant

Versus

State of Uttar Pradesh & Ors. Respondent(s)

Reply in compliance to orders dated 18.08.2025 passed in the matter of
M.A. No. 98/2022 in Original Application No. 180/2021 filed by NIukul
Kumar

A. The Hon'ble National Green Tribunal (hereinafter referred to as “NGT”) has

been reviewing the implementation of Biomedical Waste Management

Rules, 2016 (hereinafter referred to as “BMW Rules, 2016”) in the matter of

M.A. No. 98/2022 filed in Original Application No. 180/202 1. The matter

was heard by Hon’ble NGT on 18.08.2025 and during the hearing following

order was passed:

3.0 A perusal of this chart reveals that in some of the States/UTs no CB

WTF is available and deep burial practice is adopted. It has not been

disputed by the counsel for the CPCB that deep burial practice is only a

temporary measure and$nutty the CB WTF is provided at all the places.

5.0 Shri V.P. Yada\?, Scientist appearing virtually could not disclose if the

CPCB has the responsibility ensuring compliance of the BMW Rules, 2016

or any action by any authority or CPCB is taken if the 9 points disclosed in

R.L.
N.C.T. of D

4513
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the reply are not fo11o\ted bv the Attflrorities in the States/UTs \\,here the

treatment facility is not available and deep burial practice is adopted.

6.0 We have also found from the chart quoted above that some of the

States/UTs have not provided the requisite information to the CPC:B. We

Dn(i that against 719 Tons per day generation of bio-medical waste,

treatment facilities are existing to treat 1592 tons per day but, actual

utilization has not been disclosed. CPCB and SPCBs needs to carry out

assessment on creation of adequately required facilities for their proper

utilization rather than mushrooming excessive facilities .

7.0 Learned counsel appearing for the CPCB/Scientist appearing virtually

could not disclose, if any action has been taken against the States/its

Authorities which have not provided the requisite information and found to

be non-compliant. In such circumstances, learned counsel appearing for the

CP(=B seeks four weeks ’ time to fIle further a#ida\?it keeping in view of the

observations made above

Copy of order dated 18.08.2025 is attached herewith as Annexure-1.

PRELIMINARY SUBMISSIONS :

1. That, CPCB is constituted under Section 3 of the Water (Prevention and

Control of Pollution) Act, 1974 (hereinafter referred to as "Water Act,

1974"). It performs the functions under the Water Act, 1974, The Air

(Prevention and Control of Pollution) Act, 1981 (hereinafter referred to as

"Air Act, 1981 ") and The Environment (Protection) Act, 1986 (hereinafter

referred to as "E (P) Act, 1986").

2. It is humbly submitted that Biomedical Waste Management Rule, 2016

(hereinafter referred to as “BMW Rules, 2016”) has been notified by the
BYa

0
a[ R.L. Chaudh2'I

N.C.T. at D£qhi tt
Rc,gd. 143. 1513
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Ministry of Environment, Forest & Climate Change (hereinafter referred to

as “MoEF & CC”) for ensuring proper management of biomedical waste in

an environmentally sound manner.

3. That as per Rule 9 of the BMW Rules, 2016, the prescribed authority for

implementation of the provisions of these rules is be the State Pollution

Control Boards in respect of States and Pollution Control Committees in

respect of Union territories. The prescribed authorities shall comply with the

responsibilities as stipulated in Schedule III of these rules.

4. That as per Schedule III of the BMW Rules, 2016 as amended, State

Pollution Control Boards or Pollution Control Committees are entrusted

with duties:

i. Inventorisation of Occupiers and data on bio-medical waste

generation, treatment & disposal.

ii. Compilation of data and submission of the same in annual report to

Central Pollution Control Board within the stipulated time period.

iii. Grant and renewal, suspension or refusal cancellation or of

authorisation under these rules (Rule 7, 8 and 10).

iv. Monitoring of compliance of various provisions and conditions of

authorisation.

v. Action against health care facilities or common bio- medical waste

treatment facilities for violation of these rules (Rule 18).

vi. Organizing training programmes to staff of health care facilities and

common bio-medical waste treatment facilities and State Pollution

Control Boards or Pollution Control Committees Staff on segregation,

RL.
tiTc .T. at De +
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collection, storage, transportation, treatment and disposal of bio-

medical wastes

vii. Undertake or support research or operational research regarding bio-

medical waste management.

viii. Any other function under these rules assigned by Ministry of

Environment, Forest and Climate Change or Central Pollution Control

Board from time to time

IX. Implementation of recommendations of the Advisory Committee.

x. Publish the list of Registered or Authorised (or give consent)

Recyclers.

xi. Undertake and support third party audits of the common bio-medical

waste treatment facilities in their State.

5. That as per Schedule III of the BMW Rules, 2016 as amended, CPCB is

entrusted with duties:

i. Prepare Guidelines on bio-medical waste Management and submit to

the Ministry of Environment, Forest and Climate Change.

ii. Co-ordination of activities of State Pollution Control Boards or

Pollution Control Committees on biomedical waste.

iii. Conduct training courses for authorities dealing with management of

bio-medical waste.

iv. Lay down standards for new technologies for treatment and disposal

of bio-medical waste (Rule 7) and prescribe specifications for

treatment and disposal of bio-medical wastes (Rule 7).

Ai,i of D

R(~gd. No. 1513
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v. Lay down Criteria for establishing common biomedical waste

treatment facilities in the Country.

vi. Random inspection or monitoring of health care facilities and

common bio-medical waste treatment facilities.

vii. Review and analysis of data submitted by the State Pollution Control

Boards on bio-medical waste and submission of compiled information

in the form of annual report along with its observations to Ministry of

Environment, Forest and Climate Change .

viii. Inspection and monitoring of health care facilities operated by the

Director General, Armed Forces Medical Services (Rule 9).

ix. Undertake or support research or operational research regarding bio-

medical waste.

6. The CPCB has issued directions under Section 5 of the Environment

(Protection) Act, 1986, to all SPCBs/PCCs to immediately initiate

appropriate action against HCFs operating without authorization and to take

necessary action against HCFs and CBWFFs for violations of the BMWM

Rules, 2016. Copy of CPCB direction dated 11.12.2024 is annexed as

Annexure-2.

7. That, to oversee the implementation of the rules in the respective state and to

advice any improvements, provisions of an Advisory Committee by State

Government or Union territory Administration in the respective State or

Union territory have been stipulated under Rule 11 of BMW Rules 2016.

The Advisory Committee is to be constituted by the every State Government

or Union territory Administration having representatives from the

Urban Development, Animal:partments

A.d.T. of Delhi

Regd. Flo. 1313

rF

of Health, Environment,
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Husbandry and Veterinary Sciences of that State Government or Union

territory Administration, State Pollution Control Board or Pollution Control

Committee, urban local bodies or local bodies or Municipal COIl)oration,

representatives from Indian Medical Association, common bio-medical

waste treatment facility and non-governmental organisation.

8. That, disposal by deep burial is permitted only in rural or remote areas

where there is no access to common bio-medical waste treatment facility as

per the BMW Rules, 2016 under Schedule -I. This will be carried out with

prior approval from the prescribed authority and as per the Standards

specified in Schedule-III. The deep burial facility shall be located as per the

provisions and guidelines issued by Central Pollution Control Board from

time to time. CPCB has issued Guidelines for Management of Healthcare

Waste as per Biomedical Waste Management Rules, 2016. Copy of the

said Guidelines is annexed as Annexure-3.

9. That as per Schedule I of the BMW Rules, 2016, following categories of

biomedical waste can be disposed of through deep burial where there is no

access to Common Bio-Medical Waste Treatment Facilities (hereinafter

referred to as “CBWTF”):

Yellow (a): human anatomical waste

Yellow (b): animal anatomical waste

Yellow (c): soiled waste

10. That as per Schedule II of the BWM Rules, 2016, following are the

standards for deep burial:

a. A pit or trench should be dug about two meters deep.

<gj:E
A.(I .T. of Doth

Re9d. No. 4513
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b. It should be half filled with waste, then covered with lime within 50

cm of the surface, before filling the rest of the pit with soil.

c. It must be ensured that animals do not have any access to burial sites.

Covers of galvanised iron or wire meshes may be used.

d. On each occasion, when wastes are added to the pit, a layer of 10 cm

of soil shall be added to cover the wastes.

e. The deep burial site should be relatively impermeable and no shallow

well should be close to the site.

f. The pits should be distant from habitation, and located so as to ensure

that no contamination occurs to surface water or ground water. The

area should not be prone to flooding or erosion.

g. The location of the deep burial site shall be authorized by the

prescribed authority.

h. The institution shall maintain a record of all pits used for deep burial.

i. The ground water table level should be a minimum of six meters

below the lower level of deep burial pit.

Copy of the Bio-medical Waste Management Rules, 2016 is annexed as

Annexure-4.

11. That, with regard to deep burial, it is humbly submitted that CPCB issued

direction under Section 5 of the Environment (Protection) Act, 1986 to the

Chairman of all SPCBs/PCCs on 11.12.2024 wherein it has also been

directed to ensure that deep burial disposal system is adopted by HCFs

located only in rural or remote areas where there is no access to CBWTF

RL.
il.Ci of D t
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with prior approval from SPCB/PCC and in compliance with standards

prescribed under Schedule-11 of BMWM Rules, 20L6;

Copy ofCPCB direction dated 1 1.12.2024 is annexed as Annexure-2.

Action taken by CPCB as per order dated 18.08.2025:

12. That CPCB also conducted meeting with the concern State Pollution

Control Board (hereinafter referred to as “SPCB”) on 15.10.2025 for

submission of ATR. In meeting the need for phase out of deep burial and

installation of adequate bio-medical treatment facilities were emphasized.

The SPCBs/PCCs were also requested to submit Action Taken

Report (ATR) as per Hon’ble NGT order, along with their detailed

implementation plan. Minutes of meeting is annexed as Annexure-6.

13. That in accordance with the aforesaid CPCB letter dated 10.09.2025, the

SPCBs/Pollution Control Committees (hereinafter referred to as “PCCs”)

have submitted ATRs on instances of non-compliance by the

Occupiers/Health Care Facilities (hereinafter referred to as “HCFs”) with

respect to the prescribed standards for deep burial. The summarized details

of the ATRs are provided in Table–1.

Table -1: State/UT wise status of submission of ATR on compliance/non-

compliance by the occupiers/Health Care Facilities (HCFs) w.r.t. the

prescribed standards for deep burial

S.No. IName 0

State/UTs

Status

R.L. (',haudhary
N .C.T. of De

+
Rcgd. IIo. 1513

15} 8
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1. IAndaman

INicobar

Islands

andANPCC submitted that due to absence of a CBWTF in

lthe Andaman & Nic,b„ 1,1,„d, ,„d th, g,,g„phi„1
lisolation of many remote HCFs, major HCFs arl

managing the biomedical waste including the some small

IHCFs in the 07 captive Biomedical incinerators anI

lwhereas, most remotely located HCFs are managing thei-

lbiomedical waste through the deep burial pit method a:

jper the BMW Rules, 2016. Also, directions have beet

issued to the concerned stakeholders, HCF unit:

jincluding Directorate of Health Services, Andaman anI

Nicobar Administration to ensure compliance with th.

jstandards specified under Schedule-II of the BM

IRules, 2016, and as per the directions of the Hon'bll

[NGT. Andaman and Nicobar Pollution Control

jcommittee (ANPCC) is regularly mor,it„ing th, HCF,

lwith the compliance of Biomedical Waste Managemen

IRules, 2016 during the inspections and necessary actiot

lis being taken in case of any non-complilances observed,

ho ensure adherence to the standards specified undet

Schedules of the Biomedical Waste Management Rules,I

016.

2. mr I )

IPradesh lunauthorized HCFs

1EF# )!( e
R.L. Chaudh

N.C.T. of Delhi
Floyd. No. 1513

(h• ) F
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3. IAssam ISPCB submitted that two CBWTFs are presently

operati,„,1 i„ A„,m. HCF, th,t „, „,t pre,ently

covered under the service area of these two CBWTFs are

disposing of biomedical waste through deep burial

jmethods. The SPCB had initiated physical verification o-

lthese deep burial facilities and has completed verification

in most districts. No violations have been observed with

respect to the prescribed standards for deep burials so far.

Furthermore, two additional CBWTFs are currentl

junder c,„,t,„,ti,„ ,„d „, ,,p,,t,d t, b, ,,mmi„ione+

lby th, „,,nd q.,rt„ ,f 2026. up,„ ,,mmi„i,ning o-

Fhese tw, f„iliti„, ,„ly ,i, di,t,i,t, in the State will
Iremain without access to CBWTFs.

4. mI s as no-

been provided by the SPCB to any occupier/HCFs as thI

jentire state is being covered by Common Bio-medical

Waste Treatment Facilities.

5. 1 i
pha„d ,„,t in , ,y,t,m,ti, m,„„„. M/, Ar,ma Social

Servic, I„,tit.t, (d„p bu,i,1-b„,d CBWTF), Bade

Ramp.,, R,ig„h, h„ b„n co,npl,t,ly ,1,,ed. The

concerned medical institutions have initiated the process

of entering into agreements with M/s V.M. Technoso-

(incin„,ti,„-b„,d CBWTF), P„„jip,thra, Raigarh, fot

the collection and disposal of biomedical waste.

QI
C.T. c

ld. i,\
N
J(X

Y’\\
1+
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M/s V.M. Technosoft was granted consent under the

Water and Air Acts vide letter no. 1582 dated

16.10.2024, and authorization under the BMW Rules,

2016 vide letter no. 8132 dated 11.12.2024. The

lchh,tti,g„h En„i„nm,nt c,.„,„,ti,„ B,„d (CECB)

directed all the medical institutions to ensure tha1

biomedical waste generated by them is collected andI

disposed of exclusively through M/s V.M. Technosoft,

jpunjipathra, Raigarh, by 20.03.2025, and not throug]

IM/s Aroma Social Service Institute.

IcECB also impose Environment Compensation o:

amount 52,500/- to Shaheed Mahendra Karma Smriti

lchikitsalaya, Dimrapal, Bastar, Chatisgarh for voilatiod

lof deep burial. The HCF has submitted Environmen1

ICompensation.

6. IHimachal

’radesh

s s

>ompliance by HCFs with respect to prescribed standard:

lfor deep burial.

7 I al pits

is under process.

1 s

jcompliance by HCFs with respect to prescribed standards

lfor deep burial as deep burial facility is not practiced in

lstate

t-T'£
R&

11
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9.

10.

11.

Karnataka jSPCB submitted that there is no instance of Non-

complia„,, by HCF, with „spe,t to p,es„ib,d ,t,.dar,is

for deep burial.

me t t

deep burial.

ma t t
is,„„d in,t,u,ti,n, t, ,11 H,,lth C„, F,,iliti„ (HCF,) in

the Union Territory of Ladakh regarding non-compliance

with S,h,d„1,-II (St,„d„d, f„ D,,p B„,i,1) ..d„ th,

Bio-Medical Waste Management Rules, 2016. All HCFs

are in the process of obtaining the required

authoriz,ti,n/,,„„nt. A m,,ti„g w„ ,,„„,ned on

15.10.2025 under the chairmanship of the Member

Secretary, LPCC, to discuss the feasibility of establishing

a Common Bio-Medical Waste Treatment Facility

(CBWTF) in Ladakh, in line with CPCB’s

communication dated 09.10.2025. LPCC also conducts

inspections to assess compliance with the BMW Rules,

2016, and grants authorization/consent only upa

sati,f„t„y ,dh,„,n„ t, S,h,duI,-II ,t,nd„d,.

12.

13.

Nt p B.ri,1

practice.

Ma
IPradesh

t m
respect to prescribed standards for deep burial as deep

burial f,,ility i, „,t p„,ti,,d i„ M,dl,y, Pr,desh.

ki./.q%
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14. Maharashtra Maharashtra Pollution Control Board directed the

respective Regional Officer to take necessary actions

against th, PHC (p,ima,y health centers) those are

„tili,i„g d,,p b.,i,1 f,,ility. F„rth,r, Th, PHC „,in:

d„p b„,i,1 f„ility „, di„,t,d t, j,i„ th, CBWTF f„
disposal ,f Bi, Medical Waste of their jurisdiction

brough notices and District Level Monitoring committe1

meetings.

15. mb s

jestablished in ,onformity with the provisions anI

;uidelines (Guidelines for Management of Healthcan

Waste as per Biomedical Waste Management Rules,

12016) issued by CPCB.

16.

17.

e s

fcompliance by HCFs with respect to prescribed standard:

for deep burial.

Gz s nee

ave been found in Mizoram.

UT t „ti,n,1

in state. Therefore, all the HCFs were directed to

install/construct deep burials as per the standards and in

jcompliance with the BMW Rules, 2016. At present there

are 2 operational captive incinerators and 474 no. of deep

lburial pits in the State.
!?X

pIllli
>\\
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1 9. Odisha SPCB submitted that Health and Family Welfare

Department, Govt. of Odisha has come up with a new

notification to discourage disposal through deep burial

pits and to treat the Bio-medical waste of the State in

cluster wise in agreement with 5 Nos. of CBWTFs Also,

Odisha SPCB issued letter to HCFs on 15.07.2025 to

dispose bio-medi„1 w„t, ,t „„r„t CBWTF,.

t s

Facilities (HCF,) „tili,i„g d„p b.,i,1 f„iliti„, 205

were found tO be non-compliant with the prescribel

standards for deep burial as per Schedule-II of the Bio-

Medical Waste Management Rules, 2016. The SPCB

further informed that the concerned HCFs have bee:

directed to take corrective measures to ensure

complian„ with th, ,p„in,d ,t,„d„d,.

c t ,„,ial pit

are in operation in rural areas in Government HCFs anl

no instances of non-compliance are reported with respec

to deep b„,i,1 pit,.

2 a es

generated in the State are being collected, processed and

dispo„d th„„,gh ,xisti„g CBWTF,. H,w,„„, th, SPCB

will r,guI„ly m,„it„ ,nd t,k, ,pp„p,i,t, „ti,. ,g,in,t

any health care facilities in case of violation o:

lenvironmental norms/

,(' '
hl. &13udh3{}'
H .C.T. a' t

1513
Regd. No

St

4VJJ

9:aTV
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23. IUnar Pradesh FThe SPCB submitted currently 106 HCFs are practicing

deep burial. The Department of Medical and Health

FEducation, Uttar Pradesh has issued directions to all

district-level authorities to phase out the deep burial

method for biomedical waste disposal. A tender process

has been initiated for ensuring that biomedical waste

Ig,n„,t,d f,,m h,,pit,1,, C„„m„,„W H,,lth C,nt„,
(CHC,), P,im„y H,,hh C,„t„, (PHC,) (b,th bl,,k-

I1,,,1 ,„d „rb,n), Adar,h M,t,r„,1 ,„d Child H,,lth

Wing,, ,ub-„„tr„ (wh,r, d,li„„i„ „, ,,„du,t,d), „.
rauma centres is managed and disposed of throug]

authorized Common Bio-Medical Waste Treatmentl

IF„iliti„ (CBWTF,).It i, ,1„ i„f„m,d th,t v„in,,ti„
lof compliance by deep burial is under process byl

IuppcB .

124 ma 1

jcompliance have been found in Uttarakhand.

A copy of the reply received from the SPCBs/PCCs is annexed as

Annexure-7.

14. That, the CPCB also issued letters dated 10.09.2025 to four States, namely

Jharkhand, Karnataka, Maharashtra, and Uttar Pradesh, directing them to

furnish information regarding the deep burial system being adopted by the

respective States/UTs. The said information had not been submitted earlier

in compliance with the Hon’ble NGT order dated 16.12. 2024.Copy of

letter is annexed as Annexure-8

bi’:t t)c'.hi
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& 15

1595



That, in accordance with the aforesaid CPCB letter dated 10.09.2025; the

States of Jharkhand, Kalnataka, Maharashtra, and Uttar Pradesh have

submitted the requisite information to the CPCB. The summarized details of

their respective statuses are provided in Table–2 below:

Table-2: Details of Captive treatment facilities and deep burials:

S. IName of
INo. 1State/UT

IBMW IAvailable INo. of
IgenerationItreatment IHCFs
I(Tons/day)jcapacity oflwhich are

ICBWTFs Ihaving jare

1(Tons/day) IincineratorsIutilizing I
Ideep

lburial

INo. of
IttCFs

’hich

IReasons for usingl
jcaptive treatmentl
lfacilities and deepl

lburiats

lpits

a m7 1 =1 BIM beF–BMt
lfacilities are usel

lby HCF's mainl:
IPrimary healt]

centres, veterinary
institutions whic:
are located in rural

jareas only , as pet
IBMW Rules,2016.

IfTa
IPradesh

1.045
.akh

a 106 • 05 HCFs
having
Captive
treatment
facilities
106 HCFs

(all are Govt.
rural PHC)
having burial
its because

•

li
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1596



non-
allotment of
CBWTFs

13. bharkhand 16.76 1 6.44 102 FIL l

had installed ad

Incineration facilid
jprior to thI

jimplementation o-

Ithe Bio-Medical
Waste

IManagement
ules, 2016.

a

IHealth Carl
ICenters of Publi

IHealth Department,I
IGovernment o
Maharashtra
lsituated in remotl

Irural area.

m mr em
114

IAutoclave-
190

HI

Reply received from the SPCBs/PCCs is annexed as Annexure-9.

15. That with regard to need to carry out assessment on creation of adequately

required facilities for their proper utilization rather than mushrooming

excessive facilities, it is humbly submitted that:

a. CPCB has prepared Guidelines for Common Bio-medical Waste

Treatment and Disposal Facilities in April, 2025. The the prescribed

authority (SPCB/PCC) is required to give authorization for the

collection, reception, storage, transportation, treatment, processing,

disposal or any other form of handling of bio-medical waste, in

accordance with provisions under the BMW Rules, 2016, and

HE.T. ol Delhi tI
i \ Rega. No. 1513
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guidelines issued by the Central Government or Central Pollution

Control Board as the case may be, as stipulated under the Rule 3 (c) of

the BMW Rules, 2016

b. Section 2 of the said CPCB guideline prescribes “Criteria for

development of a new Common Bio-medical Waste Treatment and

Disposal Facility for a locality or region”. The said criteria address

assessment on creation of adequately required facility for their proper

utilization rather than mushrooming excessive facilities as the criteria

stipulate that SPCB in the respective State and PCC in the respective

UT is required to conduct adequacy of existing treatment capacity of

the CBWTF in each coverage area of radius 75 km. Further,

SPCB/PCC is also required to prepare an inventory or review with

regard to the bio-medical waste generation at least once in five years

in the coverage areas of the existing bio-medical waste treatment and

disposal facility. The prescribed authority is also required to

extrapolate the coverage-area wise bio-medical waste generation for

the next ten years. Format for conducting aforesaid gap analysis and

methodology for the same have also been prescribed as Annexure-1

and Appendix -I in the said CPCB guidelines.

Decision to allow any new facility or expansion of existing facility has been

prescribed therein and to be taken by the concerned SPCB/PCC based on

the aforesaid gap analysis and adequacy of existing treatment capacity of

the CBWTF in each coverage area of radius 75 Km. Adequacy of the

existing facility to handle quantum of biomedical waste and/or compliance

with the norms prescribed under BMWM Rules, 2016 shall also be taken

into account. Copy of the CPCB Guidelines for Common Bio-medical

18
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Waste Treatment and Disposal Facilities issued in April, 2025 is available

m CPCB website

(https://cpcb.nic.in/openpdffile.php?id=TGFOZXNORmIsZS80NDBfMTc0

NDgwMDgzM19tZWRpYXBob3RvMTAIMjUucGRm) and is also given

at Annexure -10 for ready reference.

Thus, it is humbly submitted that BMW Rules, 2016 read with the aforesaid

provision of CPCB guideline address assessment on creation of adequately

required facility for their proper utilization rather than mushrooming

excessive facilities and the respective SPCB/PCC is required to implement

provision in this regard as above.

16. That CPCB has communicated to all SPCBs/PCCs vide letter on 16.04.2025

to ensure implementation of the said CPCB guideline issued on April

2025. Copy of the said letter dated 16.04.2025 is annexed as Annexure-11.

17. That, CPCB has also issued direction under Section 5 of the Environment

(Protection) Act, 1986 to the Chairman of all SPCBs/PCCs on 11.12.2024 to

ensure that there is no gap in biomedical waste generation and treatment by

ensuring adequate numbers/capacity of treatment facilities in the State/UT

and submit gap analysis report to CPCB with respect to biomedical waste

generation and treatment of biomedical waste. Copy of CPCB direction

dated 11.12.2024 is annexed as Annexure-2.

18. That in addition to the aforesaid submiss

this answering Respondent shall abide by

by this Hon’ble Tribunal.

ons, it is therefore submitted that

any/all orders or directions passed

on)
Scientist 'E’

(Central Pollution Control Board)
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

Principal Bench, New Delhi

Miscellaneous Application No. 98/2022

In

Original Application No. 180/202 1

In the Matter of:

Mukul Kumar Applicant

Versus

State of Uttar Pradesh & Ors. Respondent(s)

AFFIDAVIT

I, Runa Oraon, working as Scientist 'F’ in the Central Pollution Control

Board, Parivesh Bhawan, East Arjun Nagar, Delhi, the Respondent No. 08

in the above matter, do hereby solemnly affirm, declare on oath and state as

under:

That I, the deponent herein is well conversant with the facts and

circumstances of the present case on the basis of the information derived

from the official records, and hence, I am competent to verify, sign and

swear this affidavit on behalf of the Respondent CPCB.

That the accompanying reply may be read part and parcel of the present

affidavit as I am competent to swear this affidavit.

1.

2.

3. That the accompanying reply has been drafted and filed under my

onsA; B:
of the

N.C

Rcgd. No. 151

OF

and authority the contents thereof are true and correct on the

record maintained during ordinary course of business of CPCB
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and available records and documents and the contents of the same are read

over and explained to me and are not repeated herein for the sake of brevity.

IHHr Run' n-ron
/SCIC
T

Centra
(TIlt@1. a Vi ma „
fM/o Erlvlronment, Fore:f rl

wall IIeVERIFICATI PN) nb
i–d\\oN 'LUn

Verified at Delhi on this day of ' '' 2025 that the contents of the above

reply are correct and true on the basis of the records of the case as mentioned

in the day-to-day affairs of the CPCB. Nothing has been concealed

therefrom or mis-stated.

Xi.DEPt)NENT

IN
iE,T. a{ De

Md. No. 1513J

rF

VFa ===th / Runa Oraon
+VIPF6 ' f / Scientist 'E'

9MIn xlSlquT-PrzhTr T?Id

8§£Xl! FOE#dE:;!?: ' ':$

$£ IF:InT$i6£F;p;.I.. ':#’ . ., .Q::
PBtwsh BIBwan, East irjun ry,yd, DoINoIIne

ATjq??ED

\ B }\ON ISlb
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